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" RmsETTLEMENT OF RURALISTS IN TowN
PatTI

1496. Shri A, N. Vidyalankar: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether any culturable area
was set apart for the resettlement of
‘the ruralists in town Patti during the
.quasi-permanent allotment of 1950, and
if so, its total area;

(b) the number of ruralists who
were allowed to resettle in this area
up ti'l the 15th June, 1951:

{c) whether any additional value or
-special cut was imposed on the area
referred tv in part (a) above by the
State Government if so, at what rate;

(d) whether any special cut was
imposed on this area in July, 1952 by
‘he State Government and if so. at
what rate and the reason for doing so
after two years;

{e) whether the rate of special cut
referred to in part (c) above was again
enhanced by the State Government in
January, 1953 and papers sent to the
Central Government thereafter for ap-
proval;

(1) whether any representation ULy
Sardar Fauj Singh and 52 other al-
lottees of this town was received by
the Minister of Rehabilitation Govern-
ment of India, in the last week of
January, 1953 through Shri Amar
WNath M.P.. against the propused spe-
cial cut referred to in parts (d) and
(e) above; and

(g) if the answers to parts (e) and
(f) above be in the affirmative what
decision hag been taken in the mat-
ter by the Government of India?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes;
temporarily. 1670 Standard Acres and
8 3/4 units.

(b) 186,

(¢) Yes, originally additional valua-
tion at the rate of 31 1/4. 25, and 124
per cent. was prescribed for lands in
“A', ‘B’, and 'C’ blocks, but luter a
uniform additional valuation at the
rate of 311/4 per cent. was imposed
on the entire wrea.

(d) No. The fact is thal the addi-
tional valuation referred to in part (c)
above. was not given effect to by the
districts authorities at the time of gene-
ral allotment. When this omission
came to notice it was rectified in July,
1952.

(e) Yes.
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(f) Yes, towards the end of Febru-
ary 1953,

(g) The matter is under considera-
tion.

LAND ALLOTMENT TO BHIL FAMILIES

1497. Shri Bheekha Bhai: Will the
{\r!inistteer of Rehabilitation be pleased
o state:

(a) whether it is a fact that about
three hundred Bhil families (Non-
Punjabi) residing in ‘kucha’ hutments
in Rajendra Nagaer have been walting
for land allotment for the last thiee
years;

(b) if so, the reasons for non-allct-
ment of land up to this time;

(¢) what facilities they have becn
provided by the Displaced Harijan
Board; and

(d) when Government propose Lo
settle them permanently and where?

The Deputy Minister of Rehnbilita-
tion (8hri J. K. Bhonsle): (a) The
cases of 387 Harijan families of Sind
for settlement on land are under con-
sideration. Most of them apolied for
allotment of land only in July and
August, 1952,

(b) Non-availability of lend.

(¢) (i) Materials for constructing
Kacha huts were provided;

(ii) Petty contracts were secured
for about 40 of them who were unem-
ployed. '

(ili) Some cash payments were made
cflo:d medical aid and cremation of the
ead;

(iv) New Delhi Municipality were
persuaded not to efect them from their
present habitations:

(v) Old and new garments were dis-
tributed among them twice,

(d) When suitable land
available somewhere.

RerusAL OF Visas TO ATTEND KIsan
CONFERENCE AT

1498. Shri Buchhikotaiah: Will the
tMm:szr of Home Affairs be pleased
o state:

(a) how many foreigners were re-
fused visas by our Government to
attend the Kisan Conference at Can-
nanore ;

becuines

(b) which couniries these persons
belong to; and

(c) the reasons for the refusal of
visas?
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The Minister of Home Affairs and
States (Dr. Katfu): (a) to (c). Il is
not the practice to grant visas to
foreigners coming to attend conferen-
ces of a political character. In pursu-
ance of this, visas may have been re-
fused by our Missions abroad to
foreigners who intended to attend the
Kisan Conference. The number of such
cases is not known.
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The Minister of Education and
Natural Resources and Scientific Re-
mm.'l’lz (Maulang Azad): (a) Yes, in
1951-52.

(b) No datable antiquity was found
but Fartial remains of a city have come
to light. On the evidence of certain
painted, incised and glazed pieces of
pottery, the city is supposed to date
back to the early Mauryan period.

(c) No.

(d) Information regarding expendi-
ture, which was incurred by the Gov-
ernment of Rajasthan, is not available,

(e) No estimates have been made.
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The Minister of Education and.
Natural Resources and Scieutific Re-
search (Maulaua Azad): (a) No.

(b) Under the Press and Registra--
tion of Books Act, two copies ot each
published work can be requisition=d by
the Central Government. Ore hus
already been requisitioned for  the
Parliament Library and the question
of requisitioning the other copy Ii&
under consideration.

Dams IN KuTcH

1501, Shri Jasanl: (a) Will the
Minister of States be pleaserd to s'ato
the number of dams constiucted In
Kutch State till now since 10487

(b) How much private land was
acquired for this purpose aad how"
trgu&h compensation is to be paid for

a

(c) Has any compensation been
paid and if so, how much?

(d) What amount stili cemainx to
be paid?

The Minister of Home Afairy and
States (Dr. Katju): (a) Thirty-four
dams. In addition, four major and
seven minor irrigation damg are under
construction.

(b) 980 acres. The compersation
to be paid is estimated at Rs. 58.800

(c) Compensation to be paid relatec
mostly to land acquired for construct-
ing dams as famine relief measures.
As a result of famine, most of the land
owners were not present when their
land was acquired. Consequently it
was not possible to ascertain the
detalls etc. of the compensation lo be
paid to them. The Revenue officials.
of the State are, however, now coflect-
ing necessary details and it is expected
that payment of compensation will be
completed in the .ourse of a few
months.

(d) The amounts are being comi-
piled.





